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MR SPEAKER The Papers to oe
laid on the Table (Interruptims) I

have not called anvbody Nonthing
will be on record (Interruptions)*

1330 hrs
MATTER UNDER RULE 377
US Bowmpncg IN NoOrRTH VIFINAM

THE MINISTER O EATERN AL
AFFAIRS (SHR1 SWARAN SINGH)
rose—

MR SPEAKER Please wut Lot
him fi1st 1a1se it M1 Indrapt Gupta

SHRI INDRAJIT GUP1A (Al-
pore) I wantl to diaw the attention of
the Government and of the House 1«
the fact thit just a few days aficr the
Exteinal Affairs Minister has publicly
gone on record decclarmg that we ae
sharing the same :d=is and 1ums as
the Umted States we find that the
Ameirican Government have in  the

*Not Recorded.
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most cynical and brutal manner,
tesorted, after declaring -it publicly,
to a full scale bombardment on North
Vietnam. Everybody was hoping that
a peace settlement was in the offing.
Mr. Kissinger was going hither and
thither. This was a smoke-screen, We
find, for the Presidential Election. I
would like to know the Government’s
reaction 0 it. (Interruption) Will we
continue to hear about the ‘Indian
love-call’ and are these the ideals and
aims that you share with the United
States wno are carrying on this type
of barbarous agression? (Interrup-
tion). ol

MR. SPEAKER: The Minister.

SHRI SWARAN SINGH: At the end
of October this year, subsiantial
accord had been reported at the Paris
Peace Talks and high hopes were
raised of an early peaceful settlement
of the Vietnam question. These hopes
were further strengthened by the re-
sumption of the talks in the month
of November and with a prolonged
second round which began on the 4th
of December. The whole world was
waiting for the good news of restora-
{ion of peace to this war-torn land
when suddenly the news of the fresh
deadlock was received. Il has given a
serious setback not only to the settle-
ment of the Vietnam problem but also
to the problem of restoration of peace
in the entire Indo-China. Even imore
distressing is the newsg of the resump-
tion of massive U.S. bombing raids
on the Vietnamese territory and min-
ing of the DRVN territorial waters.
While the world was waiting for
Christmas to bring cheer and" news of
peace, it has brought news of renewed
destruction and bitterness.

The Government of India feels
sorely disappointed at the tragic turn
of events and hopes that wiser coun-
sels will prevail, that there will be
immediate stoppage of all bombings
and acts of war, that there will be no
shifting of positions likely to retard
the progresg of Paris Talks which, we
believe, have not been called off, and
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that an early accord on peace settle-
ment in Vietnam would be signed
without any more delay.

SHRI INDRAJIT GUPTA: Are you
neutral between the bomber and the
bombed? I want to know what is this
kind of pious neutrality. The Gov-
ernment of North Vietnam has
charged that all the terms of the
agreement have been agreed to, that
only the Americans have to sign and
then, they backed out under the pres-
sure of President Thieu. You have
got nothing to say about them? You
say that you share the aims and ideals.
About these butchers of Vietnam, you
have no word of condemnation? We
do not want to hear these pious
moralizations, Is this the role of In-
dia?

...... (Interruptions).

MR. SPEAKER: Mr. Indrajit Gupts,
pleasc resume your seat. Now, Papers
to be laid—Shri Dalbir Singh.
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'SHRI S. M. BANERJEE: (Kanput):
Sir, I rise on a point of order....

18.35 hrs.

RE. BUSINESS OF THE HOUSE

SHRI SHYAMNANDAN MISHRA
(Begusarai): I have gought your per-
mission to raise a question of princi-
ple with regard to allotment of time
for the non-officigl business. It re-
lates purely to the matter of pro-
cedure and practice which is, indeed,
of the highest importance in so far as
parliamentary democracy is con-
cerned.



